
CENTRAL ADMINISTRATIVE TRIBUNAL 
BENCH  

GUWAEATI-05 

(DESTRUCTION OF RECORD RULES,199O) 

INDEX  
O.A/T.A No.Zti/. 

ITo. 

E.P/M.A !o .  .... ........ 

Orders Sheet....... ...... ?./l...................... Pg.... ..... . ........... to...'............... 

1/ (7-  
Jdgment/brder dtd.2?1.9....... ..... g..J. .................. to...'( 7........ 

c_—//1P cü61)P 
Judgment & Order dtd...................Received from H.C/SUPreXfle Court 

o 	............................. 	 I'g. .1..............  ...... to 	................ 

5'. 
 to................... 
.................................................. E g......................   

6 . 	 ....................................... .I)g . .....................  to.. 	.............. 

7 	... .......................... ..... 	..................... . Pg .....................to.................. 

Rejoinder.............................................

. 
I)g. ... .... .. to ... ............... 

Reply.74 	,R-.. 	....................... Pg.4....................to4t ............ 

Anyother Papers................. 
	

.........Pg ....................... to................. 

vIerrio of Pptea.ranCe.............. ''. .................... 

Additional Affidavit............................................................................ 

Written Arguments .................................. ........................................... 

Amendement Reply by Respoidents ............... .................................... 

Amendment Reply filed by the Applicant ............. ............................. 

Counter Reply ............................................................... ....................... 

/ 

SECTION OFFICER Judl.) 



JM NO / 

( SEE RULE 24) 
CENTRiL ADIvIINISTRATIVE TRIWNAt 

GPi.4TI JTENCH 

iginal ipp1ication 
I 

Mice Petition No.  

Contempt Petition No. 

Review fpp1ication No.  

Respondant(S) 

Acivocate for the 

AV 

.. ........ . •*. • 	. . t... •.. a.. •. 

Advocate for the 

-JD3 4-  e 	 d e ofTETriJunT 

2ø,2SS 	Heard learned c.unsel for the 
parties. Order passed, kept in separate 

1 	 aheets. 
1 	The LA, is dispesed af at the 

*missi.n sta!e itsf in ta of the 
•rder. NO o.ste, 

ViCe'haitnian 

.f .  04 
L10 —4  — 

/1 

'C 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A. No. 241 of 2006 

DATE OF DECISION 20.09.2006 

Sri Dulal Kanti Deb 

.......................................................................................................Applicant/s 
Shri S.N.Tamuli 

......................................................................Senior Advocate for the 
Applicant/s. 

Versus 
G.M, N.F.Railways 

.......................................................................................................Respondent/s 

Dr.J.L.Sarkar, Railway Standing Counsel 
..........................................................................................Advocate 	for 	the 

Respondents 

THE HON'BLE MR. K.V. SACHIDANANDAN, VICE CHAIRMAN 

Whether reporters of local newspapers may be 
allowed to see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded for including in the Digest Bei g 
complied at Jodhpur Bench? 

Whether their Lordships wish to see the fair copy 
of the Judgment? 

Vice-Cha ember (A) 

FA 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No. 241 of 2086. 

Date of Order: This, the 20th day of September, 2006. 

THE HON'BLE MR. K.V.SACHIDANANDAN, VICE CHAIRMAN. 

ShriDu1a1.Kanti Zeb 
Ex. Crew Controller/Loco Inspector 
Under SSE/LOCO/LMG 
Lumding Kalibari 
Pukirpar (Doll Bhawan) 

Applicant. 

By Advocate Shri S.N.Tamuli. 

- Versus - 

The Union of India 
Represented by the General Manager 
N. F. Railways, Maligaon 
Guwahati. 

Divisional Railway Manager (P) 
Lumding Division 
Lumding. 

Respondents. 

By Dr.J.L.Sarkar, Railway Standing Counsel 

ORDER (ORAL) 

SACHIDANANDAN, KIIV.I(V.C.) 

The applicant has retired from service under the 

respondents as Loco Inspector on 31.12.2003 and according to 

him, from 01.01.1996 the pay of the Railway employees was 

fixed as per the recommendation of the 5th  Pay Commission and 

the applicant and few others are getting less salary than 

their juniors. On representation, the Accounts and Finance 

Wing vetted stepping up the pay of the employees including 

k---, 
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that of the applicant. Stepping up of salary of his juniors 

like namely Sri Hirnangshu Chakraborty was taken up but 

applicant's case was not considered. He made representations 

on 26.10.2004 and 4.10.2005, which have not yet been 

considered and disposed of. Hence, this Original 

Application. 

Heard Mr. S.N.Tamuli, learned counsel for the 

applicant and Dr.J.L.Sarkar, learned Standing counsel for 

the Railways. 

When the matter came up for admission, counsel for 

the applicant submits that since Accounts and Finance Wing 

of the respondents has already vetted and approved stepping 

up of pay vide Annexure-B letter dated 29.10.2002 he will be 

satisfied if a direction is issued to the second respondent 

to consider and dispose of the representations of the 

applicant with a speaking order and if found eligible to 

grant the benefit. Counsel for the respondents submits that 

respondents have no objection in adopting such course of 

action. He further submits that since the applicant has 

retired he may be directed to forward a copy of this O.A. 

and also the copy of the representations so filed by him to 

the respondent authority forthwith. 

3. 	Considering the submissions made as above and in 

the interest of justice I direct the applicant to forward a 

copy of this O.A. as well as the representations 'already 

filed by him to the second respondent forthwith in any case 

within 10 days from today. On receipt of the same the second 

\L~ 



respondent or any other competent authority shall consider 

and dispose of the representations by a speaking order 

communicating the same to the applicant within a time frame 

of three months thereafter. 

The Original Application is disposed of as above. 

In the circumstances, there is no order as to costs. 

(K.V.SACHIDANANDAN) 
VICE CHAIRMAN 

ro1.] 
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IN THE CENTRAL ADMINISTRATIVE 
TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OA . .. tJ... of 2006 

Sri Dulal Kanti Deb 

-vS- 

U.O.I. & ORS 

Synopsis 

Applicant was initially appointed as engine cleaner and posted in Lumbding 

Division of NF Railway and subsequently he to several promotions and ultimately retired 

from the post of Loco Inspector on 31.12.2003. From 1.1.96 salary of the Railway employees 

was fixed as per recommendations of the 5th pay commission. It was seen that applicant and 

few others got less salary than their juniors. Railway authorities processed stepping up to 

pay and the minutes of the meeting with Mazdoor Union (recognised union) it was seen that 

Accounts and finance vatted the stepping up of number of employees including the applicant, 

but due to mission of the relevant file stepping up was delayed. Subsequently stepping up of 

applicants juniors in same cadre namely Sri Himangshu Chakraborty was taken up but, 

applicants case is pending. The applicant submitted representations but with no result Being 

aggrieved applicant filed this O.A. as non-stepping up adversely affect his both pre and post 

retirement benefits including monthly pension. 

Filed by S.N. Tarnttli 

(Advocate) 



IN THE CENTRAL ADMINISTRATIVE 
TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

OA ............. of2006 

Sri Dulal Kanti Deb 

-vS- 

U.O.I. & ORS 

INDEX 	 Page 

(1) ORIGINAL APPLICANTS 1 

(2) VERIFICATION 7 

(3) ANNEXURE A 8 

(4) ANNEXURE B 12 

(5) ANNEXURIE C 14 

(6) ANNEXURE D 15 

(7) ANNEXURE E 16 

Filed by S.N. Tamuli 

(Advocate) 
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IN THE CENTRAL ADMINISTRATIVE 
TRIBUNAL GUWAHATI BENCH, 

GUWAHATI 
(An application under section 19 of the Administrative Tribunal 

Act-1985) 

O.A.No- \ .... 12006 

Shri Dulal Kanti Deb 
Ex.Crew.controller/Loco Inspector 
Under SSE/ LOCO! LMG 
Lumbding Kalibari 
Pukirpar (Doli Bhawan) 

Applicant. 

-Versus- 

(i) Union of India 
Represented by General Manager 
N.F. Railways. 
Maligaon, .Guwahati- 11. 
ii) Divisional Railway Manager(P) 

• Lumbding Division. 
Lurnbding 

.Respondents. 

PARTICULARS OF THE ORDER AGAINST WHICH THE 

APPLICATION IS MADE: 

This application is made for stepping up of the pay of the applicant to the 

extent of his juniors as per recommendations of the 5th pay commissions. 

JURISDICTION: 

The applicant declares that the subject matter of the case is within the 

jurisdiction of this Hon'ble Tribunal. 



LIMITATION: 

The application is within the period of the limitation pescribed by Section 

21 of the Administrative Tribunal Act- 1985. 

FACT OF THE CASE: 

4. 1 	That the applicant is a citizen of India and as such is entitled to all the 

rights, and privieges guaranteed by the Constitution of India. 

4.2 	That the applicant was initially appointed as Engine Cleaner on 25.10. 1964 

and posted at Lumbding. Due to his excellent service record he got several 

promotions. on 22.9. 1972.He was promoted to the post of 2nd fireman, on 

. .1.06. 1981 to the post of lstfieman, on. 7.10. 1983 tothe post of Disel Assistant 

Driver, on 0 1/01/1986 to the post of shunter, on 12.4.1988 to the post of Driver 

than on 12.12.1994 to the post of crew controller (CC in Short). Subsequently 

he was promoted to te post of Loco Inspector (LI inshort) which is of similar 

pay scale to that of enwcontroler. 

4,3. That after discharging his duties i various polition and places under N.F. 

Railways applicant reteried from service on 31.12. 2003 without any sitgma or 

blemish. All his superiors were very much satisfied by his works. In his retired 

life he cherishes fond memories of his service under Railways. 

4.4 That as per recommendations of 5th pay commissions, Railway authoity 

refixed the salary of its employers. Similarly refixation of pay of the applicant 
!ai-a 	ckolu. 	 . 	. 	. 

The refixation of the applicants junior's namely Ajit chakborty, Kartik 

Rai etc, in the same cadre got more salary than the applicant. Applicant though 

senior to them . '' It is stated that before such refixation 

the juniors were geuing less pay than the applicant. 

A copy of the seniority list of the PRC/LI and 

CC is enclosed as Annexure A 

4.5 	That applicant and other senior members submitted several representations 

through their Union ie. N.F. Railway Mazdoor Union who espesed their case to 

the authority concerned. By an circular dated 29/10/2002, as per permanent 

negiotiation meeting with the union, issued from the office of the General Manager 

(P), Maligaon it was admitted by the FA & CAO that applicants and other cases 

are the cases of normal stepping up. 
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A copy of the letter dated 29.10.02 is encloced 

as ANNEXURE B 

4.6 That as per procedure of stepping up of the pay one Shri Himangshu 

chakarborty who was junior to the applicant (in the same cadre) as per seniority 

list perpred bythe respondents 

On 1.4.06 was stepped up from 1.8.96. A comparative chart of pay of Shri 

Himangsu Chakarborty before and after stepping up is given below. 

Name Date Pay already fixed as 

drawn 

Pay stepped up to 

Himangshu 

Chakarborty 

1/1/96 Rs. 6, 900/- Rs. 8,100/- 

1/7/96 Rs. 	7.100/- Rs. 8,300/- 

1/7/97 Rs. 7,300/- Rs. 	8,500/- 

1/7/98 Rs. 7,500/- Rs. 8,700/- 

1/7/99 Rs. 7,700/- Rs. 8,900/- 

A copy of the memorndani dated 10.10. 2000 

issued by GM(P) in enclosed as ANEXURE-C 

4.7 That though applicant was similarly placed and in the same cadre and was 

senior to Shri Himangshu Chakarborty his case was not considered for stepping 

up which is in violation to the principle of natural justice. Being aggrived by such 

a decision of the authority concerned applicant submitted a representation to 

DRM/PLMG, N.F. Railway (Respondent No-2 ) on 26/8/04 but same was not 

disposed of norhis case was condidered for stepping up. It was categorically stated 

by the applicant in his representation that Himangshu Chakarborty whose pay was 

stepped up by the General Manager (P)'s memoran dum (No. E/283/73/Pt III (EM) 

dated 10.10.2000 was junior to the applicant both as driver 'G' as well as in "/ 

LI. But authority concerned deprived the applicant of his legitimate refixed pay 

scale in most discriminatory manner. This caused great fmancial loss to the 

applicant and also effected his post retirement bemfit to agreat extent. A 

comparative statement of the pay of the applicant and Shri Himangsu Chakarborty 

before stepping up is given below, 

Per 
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Date Pay of the Applicant Date Pay of the H. Chakorborty 

1/1.96 Rs. 7, 	100/- 1/1/96 Rs. 6900/- 

1/4/96 Rs. 7,300/- 1/7/96 Rs. 7100/- 

1/4/97 Rs. 7500/- 1/7/97 Rs. 7300/- 

1/4/98 Rs. 7700/- 1/7/98 Rs.7500/- 

1/4/99 Rs. 7900/- 1/7/99 Rs. 7700/- 

A copy of the representation dated 26/8/04 is 

enclosed as ANNEXURE-D. 

4.8 	That from the chart given in para 4.7 it is clear that salary of the junior 

was less than the applicant before stepping up. But after stepping up of Shri 

Chakbortys salary, the stepping up of the applicant salary has not get been done 

and is pending. It has come to the konwledge of the applicant that original case 

of Lumbding division in which the proposal for stepping up was being dealt with 

is missing. It is started that with the facts available the admitted position is that 

the pay of the juniors who were getting less pay than the applicant has been refixed, 

but pay of the applicant is awaiting such fixation by similar stepping up. As a result 

applicant got less pay than the juniors. This has caused loss in reciet of monthly 

salaries and loss in fmal settlement dues because last pay drawn is less due to 

non stepping up. His pension amount commutation of pension, DCRG, leave 

encashement ect have been less. He is getting less pension every month. 

4.9. That N.F. Railway Mazoor Union espoused the case of the applicant in the 

permanent negiotiation meeting. The discussion and resolution circulateçl in file 

No. E?283/1/LM (sstpping up of pay) dated 29/10/2002 would show that the FA 

& CAO has approued the stepping up suject to the verfication at divisional level 

and the propasal for stepping up is fmally concurred in (Annexure B) 

4.10 That applicant again submitted a representation to the DRM (P), Lurnbding 

Division on 4/10/2005 but with noresult. This representation is still pending. 

A copy of the representations enclosed as 

ANNEXURE E. 



Cl 

.-J 
	 -s - 	 0 

5. GROUNDS AND LEGAL PROVISIONS 

5.1 	For that the pay of the applicant should be stepped up with reference to 

the stppmg up of pay of his juniors 

5.2. For the Account Department has vetted the stspping up of the applicant pay 

5.3 For that when pay of others had been stepped up as per 5th pay commissions 

recommendations their no reason why the pay of the applicant shall not be stepped 

up. 

For that nonfixation of conect pay the applicant has suffered loss of pay 

compared to his juniors and loss of r'efirement benifits which is violative of Article 

14 and 16 of the constitution of India 

For that missing of the elevant file applicant cannot be made victim of 

fmancial loss. 

6. DETAILS OF THE REMEDIES EXHAVSTED: 

There is noemedy under any rule and this Hon'ble Tribunal is the only forum 

for redressal of the grivances. Applicant submitted two representations on 

26.8.2004 andon 4.10.2005 which are pending with the Respondents. 

7. MATTERS NOT PREVIOUSLY PENDING BEFORE ANY OTHER COURT: 

The applicant declare that they have not filed any original applicant in any 

Tribunal or Court 

8. RELIEFS SOUGHT FOR: 

Under the facts and circumstances mentioned above applicant pray for the 

following reliefs. 

(8. 1). The pay of the applicant be stepped up with reference to the pay of his 

juniors in the same cadre ie. CC/LI and arearn paid with interest. 

(8.2) That the last pay drawn after the stepping up be taken in to account for 

calculation and payment of al retirement bemfits eg. pension, commulation DCRG, 

leave salary ect be paid calculating the difference with the amount already paid, 

with interest. 



(8.3) That any other reliefs that court wants to grant. 

9. 	This application has been filed through Advocate 

10. PARTICULARS OF THE POSTAL ORDER: 

IPONo: 

Date of Issue: I Z, /q /o.c 
Issued from & G.U. post office 

Payable at: GPO Guwahati 

11. ENCLOSURES: 

As stated in the Index. 
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VERIFICATION 

I, Dulal Kanti Deb, Son of Late Aanuda charan Deb aged about 61 years, 

Ex. . .Controller/ Loco Inspector under SSE/LOCO/LMG a resident of Lumbding, 

Kalibari do here by verily that the statements made in 1,4,6, to 11 are true to 

my knowledge and those made in para 2,3 and 5 , true to my knowledge as 

per legal advice and I have not suppressed any material fact. 

AND I sign this varification on this the day of 1.1.4 September 2006 at 

Guwahati. 

""z 

Guwahati 	 Signature. 

Date: 
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._ 	 /7STPPING UP 07 PAY 0? (i W ('U 111 ltO LLF 	0 l 
..• .fl1N1 OT IPM  

Tie Uninwas infrned tlint tlic pe 	fr t;tp)inc lip of pny ii ali 'a(ly 
ACf0, 	becu contured in and dvirnou Iiui ten jilliumted vid No. 4'NO/FN-RJ 

CPO 	/9 p lzurnel  

V 	 . 

Sub 92nd  ()rlv. PNM 'with'INF Railw.iv 1\laiduor I 1 tii, 14) he held 
on 5.3.2002 & 6.3.2002 	 V  

ReV!: Revkw Itent i\o..12 

In the Administrative rcniarhs under 11t head: 1 	F l!OSI I h'VN' it has been 

	

mentioned that  the case has t)cCfl rct;uh,uiflcd t( lthaiic C fOr Cx iii.ation and COI)CtttreiiCC 	V  
thcrcVof. In fact the reniark L wrong bccaue no pioposal ha bcn sent aIIcIV csmpIjaiicc 
to Finance for concurrence. Howevcr, unilaterally the caschas becu exatnitted by Finance 
.nd comments as iollows: -  

Slui D. Chaabori) ;  à, 	b.. 	CC, Slui BC Ghosh, CC, and Shii 
CC should b'ctons to I 1C .S4I1C cadre i.e., iii IIIC C1(ITC of CC, l'RC and 

Secondly, CC, PC & LI ;hould be iii the same cadie 

ilie pr -r vised aiidrevis1 	k (1 P'Y 	lC)VetP;tll(l hlt'VIlCI 1)OSts iii vliicli 
they are intitl to (Itaw V4il Y Mitould I)t iIntieal. 

3 	1 he scxuoritv list of CC, PPIC &. I I should 1 be VLI i(i&.t1 to 1IILIILI1LK_ ttt the diitii (if 
stepping up. 

The cac appers to be a nortml case of stcp)itlg up which could have been 
settled at divisional level. It is not know:i under what ciicutntauccs it has been 
forwarded to HQ for a decision. 

is leant that LhL ouguv tsc of Lt')(j division in which the piOpOSJl 

in view 6f the above, subjcLIcd to veril icatiti of the ibuvc iterits at di'isioi,aI 
V 	level, the proposal lot stepping UI) IS :concuned in. 	 • 
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In tcrv.S of extcmnt prvj- in 5tn oy : in ru1oh pay- of Shrj. Hjrtiahu 
G Ito -55CO5oQ/. 3 tp,cd p from  

an 	arc2 	 : piy C c 	j.itar .. J. Cc Rey,PRC in scaie Rs. 6C-1O53O/. 
- nl)osjqnatj 	j1rcjf 	v &teppød up t 	arr & 2IaEin 	fjxo' as r 	

f J 	T3 	 aS drawn 	:iiri Otnt Of Pwy 	G r, porsc  

-- - 	 179j 	Io7 	 - 	rJ T/ T7,7 Cnrairty 	 ?s 7100/_ 1/7/96 	. 3OO/ 1/3/7 	PRC 	- 1/3/97 	- / 	 - 	 -- Pc 7,-'  00/- 1,7/)7  ± ----._ 	 - 	 rg 7 0o/ 	1/7/90 	 7 oo/ 	3./o/99 	 p, •  37 )cj/....  1/43/99 

	

. 7700/_ 1,1/99 	! 	00/. 1//2oo 	 ,39'3O/ 1/3/2000 
1t71000  

	

.. 	- _- ---------- ------.------------ 	 -.------- - -- ...- --- 	
•.4- TJ - 

 
This has b o on vottod iy I & CO/GA vLc oncbrsomnt dto 18//2000 .n-id pprovc - 	pQt2flt uthDrity', 

 or GNFAL_ ?'.ANAC__R(p) - - 	 - -- 	
-=- - -=------ 	 MALI GAO_ 	 - 

-0 E/fl3/tin(24) 
	 ato//2Oo—' 

Coy frwarcbd fr infrinmatzon d ri c ces ry actQn to; 	
/ C 

- - 	- 	- 	1 A CAO/iLG 	(2) SA t C/LG 	 tf 	crnod thrughOS(M)/?LG 

	

* - 	 4, Bjfl Cjor' EM (ifl ckzpllcatc). - 

-- 	.. 	. 	,:-_- 	- 	•- 	. 

-I 	r NAL_MAAGR Ip) / 
Kk t.7koJ1  

eel 



To  
The DRM/P/LMG 	 .. 	 . 

N.E. Railway 

Thro:- Proper channel. 	.. 	 . 

Sub:- ELfóf stpinq 	yj' the 

With dija respect I beg to 'inform you Owl hve submitted one. application for 
:;teppir up oil my pay in the year 1 ,998.  

That Sh, late Arun Kanti Dey II, P.T. Naha, Himangshu Chakrabory, CC/PRC was Jh junior to me as Driver '(3' as welI as CC/LI. But after fxation of 5th cc the pay of my 
juniors shcn more than me.. 	•. 

So oi re requsted to ple'ase'stepping up of tAy pay to the extent of my i!Aflior in 
lerms of (3M/P/MLGbS LINo E120510 Pt-Xlt(C) of 1O/3(04 

The pay of senior and junior are hown is under - 

LjEflIOr, 	 . 	 ____ 
4 a QaUn, 	 ___ 
JLLJ 	. . 	 .LkCCIQLM . 
'7100-'-'.,wf, 	 . 	. 	81O0--.we.f. 15/8/96 

8300 Lw,e.f.O1/8i97, 
7500 ---.- 	14-97 	 8500 ---- we,f 91/8198 

	

495 	 . 	8700--... w.e.f. 01/8/99. I rgoo 	I -1-99 

I Dcted, Lurnding  
Thij,,JS/2b4 	 .. 

Yours faithfufly 

CXILI 
Undr SSE/Loco/LMG 
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Fh' DRM/P/UAG 
H. F Railway. 

( Through proper Chal-inel). 

Sub ;-. Prayer' for stopping 	uj of the pay.' 
to the ex te't of J.f 1i ni or s 

Six, 

Viith due respect I beg to state the fol1oing 

for yot 	kind iriforntio'n 

1 0 	Tht aft 	fixation of 5thC' PC pay scale 

the Rai1ways my pay was lowr than my Juniors in the 

sama cadre namiy ArunXant.i Dey, P ° T ° Naha, Himangsu 

çhakraJrty etc° 

II) 	Ta't I have subtted several represrntatjon'for 
H 

	

	stQJ3ping'up of my pay one 1nyear 19Eagain on 26'8 0 2004 
these 're pending before you. 

H 
111) Skbsiqueh °tly stepping up of pay of my Junior Shri 

Hirnangshu Chakraboty Vas taken up vide N.F. Railway 

tmoranum dated iO..iO2OcC issued from GM(P) office, 

Wligao but my case as r ct considered for tpirig 

up : 

H 	I  Jv) 	That I have retired irom1 service on 31. 122OU3 
I 	I 	 S  

and non st9pping up of my pay' effect both my pre and 

Ipost ieirernent 1 jenefit to alarge extcnt° 
:11 

So, my hu11le requst before you is that you will 
rei kind enough to take up the matter and 	ep up my 

I 	
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pay and also mypnsjonary benefit tcthe extent of 
r 

my juniots with rtrospectiv effoct• 

The pay.of senjo:r and junior ar shonag undr :- 

H 	 PafJuno(Rj 
H 	S1D11_Kanti DeI2 Shri 

TxcL± 	 LI/cc/HQ/MLG I 	c. 

7100 	W e,f, 1/1/96 	 8100 	w,e,f, 15 86 
H 	7300 	we,f, 1/4/6 	 8300 	01/0/07 

7500 	 07 	 500 	w,e,f, 01 0898 
7700 	1w,e,f, 1/4/08 	 8700 	w,e,f, 1/08/0 9 
7900 	w,e,f, 1/4/99 	 F 

Yours faithffly 

I I 	 Ai&Q 	 'k-ch 
I 	

Dalal Kanti Deb ) 
IF 	CC/LI sate 	10c20050 	

ndr SSE/LOCO/LMG' 
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